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{0 meet an urffent demand The Gov-
ernment of Indla retponded to the re-
quast by despitchiig tlus small quan-
tity 1n May-June 1973 as a gesture of
goodwill to a friendly neighbouring
tountry
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CORRECTION OF ANSWER TO USQ
NO 1386 DATED 28-2:1973 RE:
EXHIBITION OF FEATURE FILMS
FINANCED BY FILM FiNANCE COR-
PORATION ON TV

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA) In reply to Unstarred
Question No 1386 given 1n the Lok
Sabha on 28-2-1973, it was, inter alra
stated In part (b) of the answer that
the rates for Marathi and Guijarat: fea~
ture films screened by Bombaey T V.
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Stationr sre the sane as those for
Hind: feature §imd An error has
come to notice on furnis thia re-
ply The correet factual position,
however, 1s that the pregent retes of
payment for Marath1 and Gujarat! fea-
ture films being screened by Bombay
T V Station gre the same as thowe
for Regional feafurc fiims e , Bs, 1,000
and not those as for Hindi feature
films

The ariswer to the Question may be
tieated as corrected to this extent
The error in the earher reply 15 re-
gretted

While collecting information requi-
red for fulfiling an Assurance given
in Rajya Sabha on 22-3.1973 m reply
to Unstarred Question No 1649, 1t
came to light that the 1ates for Mara-
thi1 and Gwarat: feature films screen-
ed by Bombay TV Station werc less
than those for Hindi feature films
The Assurance given mn the Rajya
Sabha 1s being fulfilled separately
S:multaneously 1t 18 proposed to cor-
rect the answer previously given in
the Lok Sabha
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CORRECTION OF ANSWER TO USQ

NO 1463 DATED 1-8-1973 RE OFY¥FI-

CERS AT HIGHER LEVELS IN-

VOLVED IN PAC, TROUBLES IN

UP EXEMPTED FROM PROSECU-
TION

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFTFAIRS
(SHRI F H MOHSIN) In part (a)
of the rcply %o unstarred question
No 1463 on the basis of the informa-
tion furnished by the Government of
UP, I had given the figures in res-
pect of the dsmsaed policemen as 81.
It has now been intimated by the
State Government that on re-chieck-
mg, 1t was found that the carrect
figures are that as on 28-7-78, 71 poOlice
personnel were dismimed end not 81
as reported earller.



